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Heard Mir, M.Chanda, learned

‘vicounsel For the applicant.

List on 16,9,2002 for orders.
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1.10.02 List on 12,11.2002 to enable
the, respondents to file ceplycon.:thas.
'prayer made by Mr, A.0eb Roy, learned
" 8rs CsGuSeCe for the Res pondente,
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‘ s  C.P. NO. 34/2002 In C.A. NO.216/97 (b
ot EeETERETRECTSEEY DIFS YT Ordef of the Tribunal
20.12.2002 This application-is for contempt

‘ . { filed by the applicant for alleged non

| | compliance of the'judgment and order dated
| 6.5.1999 passed in 0.A. No. 216/97. By
tthe said judgment and order, the Tribunal
*diredted the‘respcgaents to appoint the
:Vapplicant under t@é respondents by relax-
{ ing the age bar. The respondents moved the
High Court and By judgmeht and order

{ dated 11.9.2001, the High Court refused

ﬁ to intervene in the matter. Mr. B.K. Share=

T

' {ma, learned S$r. counsel appearing on

f behalf of the applicant submitted that
iﬁdeSpiteathéﬁdirection issued by the

f Tribunal dated 6.5.1999, the applicant is -
| yet to be appointed. Mr. Sharma, also

| submitted that the £ matter is a long

{ pending one and the case of the applicant

A v am i s

was considered by the Tribunal vide order
| dated 1.8. 1994 passed in O.A. N0.126/1994.,
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Mr. a.Deb Roy, learned Sr. C.G.
b.C. appearing on behalf of the respond-

g er
e e vttt

ents referring to paragraph 5 of the
/Effidavitvstated that one post of pharma-
{cist-cum=-Clerk is lying vacant in Kolkata
on retirement of Mr. aA.Das on 30.11.2002

e

and the respondents are willing to appoint
| the applicant in that post with immediate
leffect after completion of the fcrmalltles.
! In the affidavit the respandentw also

{ Stated that one post of pharmacist-cum=-
fclexk will occur on 1.7.2005 in the Govt.
_}Medlcal Store Depot, Guwahati.
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i Mr. B.K. Sharma, lezsrned Sr.
-counsel for the applicant stated that
fthe applicant is agreeable to accept the
{otter of appointment ipg Kolkata also.
-k31nce the applicant is agreeable, the
ymatter may now be resolved.

~; The respondents shall ncocw issue
the appcintment order to the applicant
j;expedltloualy as per the statement
{jmentionéd in parayraph 5 of the affidavit
i in terms of the communication dated
14.12.2002.
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1 the C.p. in this aspect,
| to be resolved by the authorities themsel-
,vés.justly. fairly and reasonably.

counsel for the applicant alsc submitted
that)since the applicant remained out’
from the department since 1984-85 and the
order was passed by theTribunal on 1.8.%4,
he will lose the seniority and will be

';deprived cf the ﬁensionary benefits. We
I are hot inclined to pass any order in

leaving it open

The respondents shall now complete

{the process of appointmnent of the agpplica=-
1nt in Kolkata within twc weeks from the
|date of receipt of the order.

Sub ject to the observations made

| above, the contempt proceeding stands

clossed.
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